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( i i i )  P a y m e n t  o f  B o n u s  t o  L I C  
' E m p l o y e e s

*

SHRI KRISH N A CH AN DRA H A L - 
DER (D u rgap u r); Mr. Speaker, Sir, 
Under Rule 377, I wish to raise a very  
im portant and urgent issue and urge 
upon the Governm ent and the M inis
ter concerned to m ake a statement 
on the floor o f the House.

Sir, the Supreme Court declared the 
LIC (M odification o f Settlem ent) Act, 
1976 ultra vires, which was passed 
during the time o f Em ergency. The 
Court held that alJ settlement of 
wages with the Governm ent which go 
towards th achieving o f a living w age 
are protected by  the D irective Prin 
ciples in A rticle 43 o f the Consitution. 
Sir, the hon. Suprem e Court also held 
LIC bonus as wage and declared that 
the law  m odifying the bonus was con 
trary to public interest and not 
reasonable. Y ou  know  that there was 
an agreement with the LIC em ployees 
that they w ill get 15 per cent bonus. 
But during the time of E m ergency, 
the then Governm ent headed by  Mrs. 
Indira Gandhi, passed this anti-labour 
LIC (M odification of Settlem ent) Act, 
1976 inspite o f our opposition. W e 
made several representations to this 
Janata G overnm ent but they did not 
restore this bonus, the legitimate dues 
to the LIC em ployees. It is a very  
important and urgent issue and the 
Suprem e Court has b y  a unanimous 
decision restored the legitimate bonus. 
So, Sir, through you I w ill request 
the Governm ent to im plem ent it and 
pay the bonus im m ediately with 
retrospective effect and make a state
ment on the floor o f the House this 
afternoon as to when they w ill pay 
it.

( i v )  R e p o r t e d  p o s s s i b i l i t y  o f  i m p o r t  
o f  L a s s a  F e v e r  b y  t r a v e l l e r s  f r o iv i  
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"The VRC report said that possi
ble importation o f lassa fever is a 
cause for concern. Explosive out
breaks can occur from  a single in
fected individual and in this age 
o f jet travel, a person infected in 
A frica w ith lassa virus w ill becom e 
ill in India a week later.

Lassa fever can be acquired by 
contact with an infected person or 
an infected rat. The disease is 
difficult to distinguish from  malaria, 
typhoid, yellow  fever or influenza 
and its diagonisis may pose a prob
lem to Indian m edical practitioners, 
it is warned.”
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DR. VASAN T KUM AR PANDIT 
(R a jga rh ): Matters under rule 377
refer to matters of urgent public im
portance.

MR. SPEAKER: It gives an oppor
tunity to tKe members to ventilate 
certain grievances.

DR. VASAN T KUMAR PANDIT: 
The Minister is not required to made 
a statement in answer to the point 
raised, but it w 11 be a healthy prac
tice &nd convention if the Minister or 
the Minister of State concerned with 
the department comes here and shares 
the feelings expressed by members on 
the floor of the House.

MR. SPEAKER: This is being con
veyed. The selection is made on th e  
same day and the Minister will not
know; he will not get notice. The
office will convey it. Don't bother.

12.47 hra.

CHILDREN (AMENDMENT) BILL—  
Contd.

MR. SPEAKER: The House w ill
now resume further consideration o f  
the follow ing motion moved by Shri 
Pratap Chandra Chunder on the 22nd 
February, 1978, namely: —

“ That the Bill to amend the 
Children Act, I960, as passed by* 
Rajya Sabha, be taken into consi
deration/* Shri Kolanthaivelu:

SHRI R. KOLANTHAIVELU (T ri- 
chengoda): Sir, the Children (Amend
ment) Bil, 1957, is of course an impor
tant one for the progress of the coun
try in the present situation. The ori
ginal Act was enacted more than 15 
years ago and thereafter there have 
been numerous and vast changes in 
the body of rules in all the fields and 
in the environmental situation too.

Even in this amending Bill, there 
must be some more changes and amend
ments, but due to the patience and 
liberal policy of the Janata Govern
ment, it is not done in a large measure.

In Section 7 of the principal Act*
the jurisdiction and powers of the
Board and the children’s court must be 
clear because if there is no such limit, 
the progress of justice may be delayed 
even at this lower level.

In section 9 of the principal Act, the 
amendment is welcome, but In section 
6(3) of the amendment that the Board 
member must have special knowledge 
of child psychology and child wel
fare is not necessary. It should 
have been amended to suit the 
present situation o f the society in 
our country. Section 43 ought to have 
been amended in such a way that the 
punishment must be still more because 
the Act was formulated in 1960 and 
not according to the present conditions. 
By all these Acts, the law should be 
such that almost all the punishments


